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FOR THE -APPLICANT: MR.C.SURYANARAYANA, Advocate.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD
3.A.N0. 189/90F ) . Dbate of Order:10.4.90.
BETWEEN: M.Chidambara Suwamy \ f::fﬂpplicant.
AND' '

. The brectur, CRIDAg Santcshnagar, Hydzsrabad-508659,
2 Dr.R+"*Singh, Dirsctor, CRIDA, Hyderabad-500659.
3. Indian Councillof Agrlcultural ‘Research(ICAR), rap.bg its - P
Director Genaral, ‘KrishiBhawan, New Delhi-110001.

....Raspondents.

FOR THE RESPONDENTS: MR.S.VENKATA REDDY: SC FOR ICAR.
CORAM:~ The HON'BLE MR,B.N.JAYASIMHA :\VICE~CHAIRMAN

\ :
THE TRIBUNAL MADE THE FOLLOWING U?DER-—

At the request of learned Atanding counsel for tha rBSpondents tha
case is adJourned to 16.4,90,-.

_ The Interlm crders granted on 5-3-90 . are extendad uptn
16. 4 90.

T_Tha Director, CRIDA, Santoshnagar, Hyderabad=-500659,
, Dr.R.P.Singh, Dlrector, CRIDA, Hydarabad-500659,

The Director Genersl Indian Cofincil of Agrlcultural Research(ICAR),

. KrishiBhawan, New “=lhi-110001.

One copy to Mr,C.Suryanarayana, Advocate,l- 2—593/50 Srinilayam,
‘Gaganmahal, Hyderabad-500029.

- Hyderabad~20.

PSR

One copy to Mr.SsVenkata Reddy, SC Fcr ICAR,1=10~ 249/2 Ashoknagar Extn

Tuo spare copiaes.,.
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